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-----------------------------------st. Name of t!1.c Project Project Detai la 
No. 

(b) Bbumibol hydro-electric Pro- Design, supply and supervi!lion 
ject. of erectIOn 'of I off 121 MY A 

hydro-genera. or. 

'9. Philippines • Ag.lS IV by lro-electric Project De~ign, supply ereclion and ~om
missioning of .. 38 KV sWltch-
gear equipment . 

10. Nepal • . Kulabal.i Hydr .• electric DeveJop- resign, supply and .s~pe~vision 
ment Board. of erl....ctlor./ cOlnnllsslOnmg of 

2 X 35 l\N A hydro-geIJeratOrs • 

SHRI P. RAJAGOPAL NAIDU~ 
Various designing, supplying and 
erecting firms are sEmding transfor-
mers sub-stations hydro-generators 
and 'hydraulic turbines. I want to 
know whether it is sending all these 
equipments made by BHEL. 

SHRI P. VENKATA REDDY: Thes~ 
products and the indigenous produc-

tion are being sent there and the erec-
tion is made by BBEL. 

SHRI P. RAJAGOPAL NAIDU: On 
what condition it is erecting boilers, 
turbines and other machines? 

SHRI P. VENKATA REDDY: It is 
.stipulated in the Tender Schedule and 
they will implement it. 

News item Captioned 'Torture for 
Crime that Never Was' 

+ 
*459. SHRI K. LAKKAPPA: 

SHRI S. M. KRISHNA: 

Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether his attention has been 
drawn to the news item captioned 
'Torture for crime that never was' ap-
pearing in the Indian Express, New 
Delhi dated the 14th June, 1980; 

(b) whether he had got the matter 
examined at a high level and if so, 
its outcome; and 

. .-...---------------------
(c) the steps which he proposed to 

take to obviate such incidents arising 
in future? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRr YOGENDRA MAKWANA): 
(a) Yes, Sir. 

(b) and (c). The Commissioner of 
Police, Delhi has enquired into the 
matter. The conduct of Sub-Inspec-
tor investigating the case and the 
Sub-Inspector who was working as 
the Station House Officer of the 
Police Station Sarai Rohilla, was n·~t 
found to be above Ooard. Both the 
officials have been placed under 
suspension. Departmental proceedings 
have been initiated against them . 

Whenever any such instance romes 
to notice, deterrent action will be 
taken against the defaulting police 
officials. 

SHRI K. LAKKAPPA: The previ-
ous two years of the Janata rule 
crea ted SUch a crime propensity that 
p€'\)ple were harassed at various 
poliCe stations by police officers and 
were also tortured in torture cham-
ber; even political people were 
harassed and t'Jrtured during that 
period. Today such officers are func-
tioning in various ,police stations. It 
is one instance where this thing has 
happened. Will the Home Ministry 
have a close scrutiny of such people, 
whoever it maybe, and check them 
out and see that torture ch9mbers 
are not operated in this country once 
again and a peaceful atmosphere 

should prevail over there? 
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SHRI YOGENDRA MAKWANA: 
I don't want to comment on what the 
hon. member has said about the 
previous government, but We will 
klok into wh'ilt he suggested. 

SettID.. up of a PubUc Sector Un" to 
Manufacture Tyres aDd Tubes 

-460, SHRI AMARSINH RAT-
HAWA: Will the Minister of INDUS-
TRY be pleased to state: 

(a) whether there is any proposal 
to instal a public sector unit to manu_ 
facture tyres and tubes to meet the 
increasing demand In the country; 

(b) if so, in which State; 

(c) whether any State Govern-
ments have applied therefor; and 

(d) if so the names of these States , 
and the action taken by the Union 
(}overnment thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI 
P. VENKATA REDDY): (a) to (d). 
There is no proposal at present, to 
set up a tyre and tube manufactur-
ing unit in the public sector by the 
Central Government. However, appli-
ea tions were recei ved from various 
State Industrial Development Cor-
porations fOr the grant of industrial 
licences for the manufacture of auto-
mobile tyres and tubes and indus-
trial licences were issued to the com-
panies promoted by them 10r the pur-
pose. The following companies pro-
1llQted by their respective State 
Industrial Development Corporations 
hold valid industrial licences for the 
manufacture of automobile tYres and 
tubes:-

(i) Andhra Pradesh Automobile 
Tyres and Tubes Ltd.; 

(U) Gujarat Tyres Ltd.; 
(iii) Orissa Tyres Ltd. ; 
(iv) Webstar Ltd.; 
(v) Punjab Tyres i Ltd; and 
(vi) U.P. ['yres QIld Tubes Ltd. 

,,1 Rt r-. uaw.: if"'fer ~..r I 
~ ~ it !'r1f~ ~,..;r ~r ~q'~ • ~it ~~i 
6 ;r.~~ t I if' qj 11~)(!;f « "lI'ro:r"lf 
~ ~ fiti a-rl4'~ ~l{if ~i lfTtT 1fI'( ~~ 
~, a;rcti~· ~~ef ~ ft;rQ: ~~ ..ri ~)~ ~ 
If1fT IftIT ~ ~ tn! ~ ~'h: ~rq If;) ~ 
'fiR ~ ifi1{11 ~~ ~Rr ""~~i ~? 

SHRI P. VENKATA REDDY: To-
increase the production-in the exist-
ing units, expansion is being granted 
lby the government, because though 
new firms are coming forward for 
the establishment expansion is being 
granted priority. 

MR. SPEAKER: The Question 
Hour is over. 

WRITTEN ANSWERS TO 
QUESTIONS 

Report of Task Force on GafD,ga 
Barral'e Project at Kanpur 

... 452, SHRI ARIF MOHAMMAD 
KHAN: Will the Minister of 
PLANNING be pleased to state: 

(a) whether the report of the Task 
Force on Ganga Barrage ProJect at 
Kanpur submitted to the Planning 
Commission in February, 1979 by the 
U.P. Government had recommended 
construction of Barrage on Ganga at 
Kanpur; and 

(b) if so, what action has been 
taken or is proposed to be taken by 
Government thereon? 

THE MINISTER OF PLANNING 
(SHRI N. D. TEWARI): (8) Gnd 
(b) . A copy of the report of the 
Task Force on Ganga Barrage Project 
at Kanpur has been r~eivecl in the 
Planning Commission on 8th July 
1980 and will be examined in eonsul-
tati.\)n with the concerned Ministries. 




